N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO_ 534 CF 2007

GAYA PRASAD .. APPELLANT( S)
VS.

STATE OF M P. & ORS, .. RESPONDENT( S)

JUDGMENT

Thi s appeal has been filed inpugning the judgnment of

the H gh Court dated 13/2/2008 wherein the judgnment of the
Addi ti onal Sessions Judge, Sidhi (MP.) convicting t he
appel lants for an offence punishable under Sec.307 of the
I ndian Penal Code and awarding a sentence of seven years
R 1. and a fine, has been nodified to a conviction under

Sec. 324/ 34 of the | PC



During the hearing of this matter the |earned
counsel for the appellant argued that as the parties were
closely related to each other and had since conprom sed the
di spute it was appropriate that the offence be conpounded
and the appellant be acquitted. The | earned counsel also
sought tinme to produce the conpl ai nant Bhagwan Dutta M shra
before us. An elderly gentleman claimng that he was

Bhagwan Dutta M shra has appeared before us today and
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stated that he had no grievance against the appellant and

he woul d be happy if the matter was conpounded. W



questioned the |earned counsel for the parties as to
whet her Bhagwan Dutta M shra could be identified by any of
them They rightly declined to do so and stated that only
the ipse dixit of the gentlenan was avail abl e before us.
Keeping in view this fact we are not inclined to
compound the offence but as the dispute appears to have

been settled and in any case is a trivial one, we direct
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that the appellants be released on probation under Section
4 of the Probation of Ofenders Act, 1958, on conditions to
be settled by the Trial Court. The appeal is allowed to the

above extent.

................. J.
(HARJI T SI NGH BEDI)



................. J.
(J. M PANCHAL)
New Del hi ,
November 10, 20009.
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